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Auditors for Governmeut sponsored
Pilot Project Companies in Orissa

3429. Shri A, Sarma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether in the State of Orissa
the Company Law Administration
which recommends the names of
Auditors to the Government sponsor-
ed pilot project companies, maintains
a panel of practising Auditors of the
State of Orissa ang keeps it up-to-
date;

(b) what is the number of practis-
ing chaitered accountants or firms of
chartered accountants in the state of
Orissa and how many of them are
associated in the audit of Govern-
ment sponsored pilot project com-
panies; and

(c) what is the principle adopted
by Government in respect of appoint-
ment of auditors to these companies?

The Minister of Commerce (Shri
Kanungo): (a) The  Department
of Company Law Adminis'ration does
not maintain any panel of Chartered
Accountants practising in the State
of Orissa.

The impression of the hon.
member that the Department recom-
mends names of qualified pensons to
Pilot Project Companies in Orissa for
appointment as auditors is not cor-
rect, The names of persons for
appointment of auditors are proposed
by the companies themselves and the
Central Government appoints auditors
in terms of Section 619 of the Com-
panie; Act on the advice of the
Comptroller and Auditor General of
India.

(b) According to the information
available in the year book of Charter-
ed Accountanis of India for the year
1960, 26 chartered accountants were
practising in Orissa on the 1st April,
1960. Of them, 4 have been appoint-
ed ag auditors of 35 Government
companies in Orissa for the year
1960-61. No separate information is
available in respect of Pilot Project
companies.

(c) As stated above, the Govern-
ment is guided by the advice of the
Comptroller and Auditor General of
India in the matter to whom the
names of auditors or their firms, as
recommended by the companies con-
cerned, are forwarded for considera-
tion,
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Handloom Weavers of Madras

3431. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether representations have
been received from the handloom
weavers of Madras State about
supply of Art Silk Yarn;

(by if so, action taken in the
matter;





